h) I TEM NO. 39 COURT NO. 9 SECTION | X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).13771/2004

(From the judgenent and order dated 12/07/2004 in WP No. 5819/2004
The H GH COURT OF BOVBAY)

T. K. DENTAL COLLECE & RES. CENTRE & ANR Petitioner(s)
VERSUS
SHI KSHAN SHULKA SAM T1 & ANR. Respondent ('s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned
Judgment , permni ssion to submt additional docunent(s) and prayer for
interimrelief ))

Wth WP.(C No.356 of 2004
(Wth appln.(s) for ex-parte stay and office report)

WP.(C No.364 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.365 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.366 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.367 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C No.425 of 2004
(Wth appln.(s) for pernmission to file volune and office report)

WP.(C No.13791 of 2004

(Wth appln.(s) for exenption fromfiling C/ C of the inpugned judgnent
and permission to subnmit additional docunents and perm sjsion to
subnit additional docunents and with prayer for interimrelief)

WP.(C No.481 of 2004
((Wth appln.(s) for ex-parte stay)

WP.(C) No.475 of 2004
(Wth appln.(s) for stay and office report)

WP.(C No.319 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C No.320 of 2004
(Wth appln.(s) for ex-parte stay)
WP.(C No.332 of 2004
(Wth appln.(s) for ex-parte stay)
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WP.(C No.334 of 2004
(Wth appln.(s) for ex-parte stay)

WP.(C) No.336 of 2004
(Wth appln.(s) for ex-parte stay)

S.L.P.(© No. 18735 of 2004
(Wth appln.(s) for permission to place addl. Documents on record and

of



exenption fromfiling ¢ C of the inpugned judgnent and directions and
with prayer for interimrelief and office report)

S.L.P.(C) No.18783 of 2004

(Wth appln.(s) for pernission to place addl. Docunents on record and
exenption fromfiling ¢ C of the inpugned judgnent and directions and
with prayer for interimrelief )

S.L.P.(C) No.18790 of 2004

(Wth appln.(s) for pernission to place addl. Docunents on record and
exenption fromfiling ¢ C of the inpugned judgnment and directions and
with prayer for interimrelief )

S.L.P.(©) No.19472 of 2004
(Wth appln.(s) for exenption fromfiling C C of the inpugned judgnent
and with prayer for interimrelief and office report)

S.L.P. (C No.19605 of 2004

(Wth appln.(s) for exenption fromfiling CC of the inpugned judgnent
and permission to submit additional docunents and with prayer for
interimrelief and office report)

S.L.P.(C No.19618 of 2004

(Wth appln.(s) for exenption fromfiling C C of the inpugned judgnent
and pernission to place addl. Docunents on record and with prayer for
interimrelief and office report)

S.L.P.(C) No. 19616 of 2004

(Wth appln.(s) for exenption fromfiling C C of the inpugned judgnent
and pernission to submit additional documents and with prayer for
interimrelief and office report)

S.L.P.(C) No. 19606 of 2004

(Wth appln.(s) for exenption fromfiling C/ C of the inpugned judgnent
and perm sjsion to submt additional docunments and with prayer for
interimrelief and office report)

I.ANo.1In &S.LP.(C No......... /2004

(For permssion to file SLP and with prayer for interimrelief and
of fice report)

Date: 16/07/2010 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. SUDERSHAN REDDY
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR
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For the appearing parties :

M. Sumt Goel, Adv.
For MS. Parekh & Co., Adv.

M. s. Udaya Kumar Sagar, Adv.
Ms. Bi na Madhavan, Adv.
Ms. Anindita Pujari, adv.

For Ms. Lawer’s Knit & Co., Advs.
Ms. V.D. Khanna, Adv.

Vi kas Si ngh, Sr. Adv.
Anrita Narayan, Adv.
Shiva Lakshm, Adv.
Udita Singh, Adv.
Prashant Chaudhary, Adv.

Ravi ndra Keshavrao Adsure, Adv.
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Chander Sekhar Ashri, Adv.



Shivaji M Jadhav, Adv.
For MCI Amt Kumar, adv.
Jawahar Lal, Adv.
Ri tesh Ratnam Adv.

For State of
Mahar ashtr a

Arun R Pednekar, Adv.

Sanj ay Kharde, Adv.

Asha G Nair, Adv.

Ravi ndra Keshavrao Adsure, Adv.

Bi mal Roy Jad, adv.
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Mukesh K. Gri, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Perused the letter circulated by | earned counsel for the
respondents.
Stand over for four weeks.

(Sukhbir Paul Kaur) (J.P. Sharma)
Court Master Court Master



